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[Shri K. V. Raghunatha Redely.] and also
by the Lok Sabha on 12th January 1976. The
Bill remained unpassed in the Lok Sabha due
to prorogation of Parliament. Meanwhile the
year 1975 was over making the amendment
necessary.

With these words. Sir, 1 move this
amendment to the Bill for consideration of
the House.

The question was proposed. MR.

CHAIRMAN . Any member desiring to
speak ? The question is :

"That the following amendment made

by th, Lok Sabha in the Sales Promotion

Employees (Conditions of Service) Bill,
1975 be taken into consideration, namely

Clause 1 That at page I,
line 4 for '1975' substitute '1976." "

The motion was adopted
SHRI K. V. RAGHUNATHA REDDY:
Sir, 1beg to move :
"That the amendment made by the Lok
Sabha in the Bill, be agreed to."

The question was pit;
motion was adopted.

and ilie

THE MOTOR VEHICLES (AMEND-
MENT) BILL, 1976

THE MINISTER OF SHIPPING AND
TRANSPORT (DR. G. S. DHILLON)

S&j 1 begto move :

"That the Bill further to amend thc
Motor Vehicles Act, 1939, be taken into
consideration.'*

Sir, I have pleasure in doing so with the
Motor Vehicles (Amendment) Bill. 1976,
which was introduced in this Sabha on the
6th January 1976. As you are also aware, one
of the measures included in the 20-point
economic programme is the removal Of
constraints on the movement of vehicles and
an introduction for this purpose of a scheme
of national permits. At present. Die operation
of goods vehicles, that is trucks, between two
or more States is governed by agreements
among the concerned States. Several
administrative and
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procedural requirements such as obtaining
counter-signatures or permits, payment of taxes
etc.. are involved in operating vehicles on
routes covering two or more States. In order to
reduce the inconvenience on this account, a
scheme of inter-State regional permits,
popularly known as the Zonal Permits was
initiated about ten years ago. Four such zonal
schemes have already been undertaken. The
fifth, one has also been finalised and it is ex-
pected to be put into operation shortly. Under
this scheme 200" public carriers of each State
within a zone are authorised to ply in the other
States in that zone on the basis of payment of
taxes in the home State and a composite fee of
Rs. 700 per annum in lieu of taxes in respect of
the other States. The composite fee is also paid
in the home State. The procedural requirements
have been further simplified in the national
permit scheme which envisages the issue of
5,300 permits for the goods vehicles by the
various States and Union Territories. A national
permit holder will have to choose a minimum
of four other contigous States for operating,
excluding the home State. He can choose more
if he wishes and if this business demands such a
course.an authorisation will be required to
permit the operator of a vehicle covered by the
national permit, to use his vehicle in the other
States.

A fixed fee of Rs. 500 per annum is to be
paid for the authorisation irrespective of the
number of States chosen for operation. The
States have agreed that as in the case of zonal
permits, the motor vehicles tax payable by the
national permit-holder to States other than the
home State will be limited to Rs. 700 only.
This is a great advantage considering the usual
rates of motor vehicles tax for trucks as it
stands, at about Rs. 5,000.

The Scheme was finalised after consul-
tations with the representatives of road
transport operators, State Governments and
Union Administrations. The points of view
expressed by them have been taken into
account to the extent possible. As the
implementation of the scheme required
amendment of the Motor Vehicles Act 1939,
and as the matter was urgent, the
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amendment Ordinance was promulgated on
the 26th September 1975. 1 he Motor
Vehicles (National Permits") Rules, 1975.
viere also published on th, 17th December
1975. after giving opportunities to all persons
likely to be affected to make suggestions and
representations and after considering the
suggestions etc. The stage is now set for the
grant of these permits.

In order to avoid concentration of permits,
the scheme envisages that no na'ional permit
will be issued to an individual owner it he
has already three or more valid national
inter-State permits. The ceiling has been
nixed at seven in the case of a Company
which expression includes a body corporate.
To meet the social purpose enshrined in the
Ordinance, guidelines also have been
circulated to the State Governments for
the grant of national permits. The main
consideration for the grant of the permits
will be that only such applicants as are
likely to  contribute to the movement of
goods between the States in the interest of
public, should be given permits.
Normally, up to 50 percent of the national
permits would be granted to those
already holding inter-Siate permits, up to
25 percent to those holding intrastate
permits and the remaining 25 percent to
new entrepreneurs including ex-Army
personnel holding vaBd civil licences and
un-employed drivers.  You will  be
glad to know thai West Bencal has
already selected 244 applicants for grant of
permits and have already offered to
230 parties. Some other States have also
invited applications which are  being
processed. The remaining Slates are
expected to invite applications shortly. It is
possible that the bulk of the nation'."l
permits may be issued by February-March
1976.

The National Transport Permits Scheme
is proposed to be reviewed after one year
and the number of permits will be
increased if necessary. It was considered
desirable to make a modest beginning and
that is why, a ceiling of 5.300 permits has
been fixed for the present. The incidence of
taxation on the operation under the
National Permits Scheme will also be less
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to bear if the vehicles are to operate on the
basis of payment of taxes in all the States
separately.

The National Permits Scheme, when it is
fully implemented, is expected to help in the
development of the country's economy by
speeding up the movement of goods on long-
distance routes. The scheme will, therefore,
serve the interest of the public in a big way.
The Bill, which is before you, seeks to replace
the
I Ordinance promulgated on 26th September

1975. It is a non-controversial measure.
Sir. I commend the Bill for the considera-
I lion of the House.

The mieslion was proposed.

SHRI SANAT KUMAR RAHA (West
Bengal) ; Mr. Chairman, Sir, I welcome this
Biil for the introduction of a system of national
permits to remove some of the constraints on
the movement of goods bv trucks and other
heavy vehicles. I also welcome Dr. Dhillon
who moved the Bill and who has given up the
Chair of Speaker to become the Minister of
Shipping and
, Transport.

: Mr. Deputy Chairman in the Chair.

Sir the development of transport is a keen
necessity in cur country in the present juncture
of society. The road transport system acts as a
development catalyst in our country. Sir, this is
also one of the points in the 20-point programme
which is very essential for our socio-economic
growth. With the changes in the socio-economic
set up, the requirements of transportation have
been signfi-v increasing. Although the improve-
ments so far made in our transportation system
are not insignificant, we stHI back a
comprehensive scheme and an integrated
system of transportation.

The Motor Vehicles Act of 1939 was enacted
under the British rule. We can naturally see for
what purpose that transportation system was
there under the British rule and for which
purpose our transportation system should be
changed, with a modern outlook, in view of the
growth ' of our nation.
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(Shri Sanat Kumar Raha.]

Sir, in our country, the transportation
programme falls short of the over-all re-
quirement of the growth of society and
economy as a whole. Transport planning
should not be considered isolatedly from
national planning. In 1969 we had 44
national highways. During the Fourth
Plan we had added another 11 routes but these
routes have not yet been completed. In the
Fifth Plan there is starvation of planning
in the transport system. Sir, if
development of the transport system is a
continuous process, then I think there has been
no serious thought on the part of the
Planning Commission to develop transport
system with a modern outlook and to repair
and maintain  those highways which are
always catering to vehicles carrying
essential supplies to the public. In view otthe
importance of the transport system. I would
urge upon the new Minister to take  some
imaginative steps and bring forth some
comprehensive legislation regarding the
national transport system which we still lack.

Sir. in our country, if we have to travel
from Kashmir to Kerala and from Manipur to
Gujarat, we will have to traverse some nine
lakh miles. Ours is a vast country and so, a
vast transportation system is essential. We
have a regional transport system at the State
level; we have a zonal transport system within
the States; we have a district transport system
at the district level. So many regional
transport authorities are there. But who is co-
ordinating all their functions ? By this Bill the
Central Government is taking only a simple
measure, that is, amending section 63 in order
to issue national permits to the carriers.

But I do want that there should be a
comprehensive bill, an integrated approach
regarding the entire system of transportation
by road, by air, by water and by rail. If here is
one single authority at the Centre to
coordinate the entire system of transportation
in our country. I think the national growth can
be easily assessed bv this body. At present
there are so many bodies. There are Border
Road Boards, regional transport authorities,
independent

railway system and (o coordinate all these
systems of transportation it is essential to
have one authority at the Centre.

Also there are some problems in different
zones regarding check posts and tax posts
and there are other complexities in the
transport system which causes delay and
waste of fuel which is the national wastage. |
think a single tax system should be intro-
duced. It would be more rational or scientific
to introduce one single tax system instead of
having different check posts and tax posts. If
there is one Central authority, it would judge
all these things comprehensively and remove
bottlenecks as are existing in the entire
transport system of our country.

The other point is. of there be zonal sys-
tem of transportation, if there be inter-State
transportation system and if there is a
national highway system, then there will be
clashes and competitions. Already there is
competition between the road and railway
system. [ will, therefore, request the Minister
to have one Central body to look after all
these things and evolve an integrated
approach. I think one Central body should be
there to look after all these problems.

I also suggest that the zonal transport j
system should be merged with the national
highway system. =~ We have various trans-
port systems. At present 25 per cent of
goods and 60 per cent of food articles are
transported by road only, involving more
than 4 lakh heavy vehicles like trucks etc.
There are 1,10,000 buses and 20
lakh small and medium-sized vehicles. If
there is a comprehensive national transport
system, a more sicentific basis can be
created to coodinate all these services and
lessen competition between the rail and
road transport. So many vehicles are
running on the road and there are so many
hurdles of check  posts and tax posts.
So many  problems are  there. One
single body can  look into the = whole
transport system. It can link up villages
with the highway roads. Our rural life is
cut off from the highway roads. So, I think
one Central body should be there and
the
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whole national transport system should be
guided by one single guideline that will
cover all these things.

In our country only road transport is
capable of penetrating deep into under
developed areas. No other transport system
would be able to go deeply into these areas.
So, mere amendment of section 63 of the
Act is not enough. I suggest that some
comprehensive bill should be brought
forward by the hon. Minister so that pro-
gress could be made in the under-developed
areas.

Sir, the notional transport system ipso
facto involves the Central Government, to
ensure a modern transport system. Sir, the
RTA of the different zones and the districts
always issue the route permits as a favour
and gift to the big few. When there are
more than 4 lakhs of trucks, Government is
going to issue only 5,300 national permits. I
think this is a very small figure. This is only
1.2 per cent increase over the transport
system as it is today. This is a very small
number of trucks throughout India. There
should be , quota for each State and the
quta should also be fixed on some national
scientific basis, so that a balanced
development in road transport system can
be achieved early.

Sir, I would also suggest that the Central
Government should also think regarding
alternate highways. The Central Govern-
ment will only delegate powers to the States
to make legislation for the States while the
Central Government will itself make rules.
But there are so many problems to be
tackled that the mere delegation of powers
for legislation is not going to solve, help, it.

Sir, there is also the private sector, there
is also the cooperative sector, and ther, is
also the Government sector (public
undertakings) in the field. There should be
some coordinated functions in between
these three systems. I would prefer that the
cooperative sector be expanded : The State
sector should grow at the cost of the private
sector because we know the private
transport system in Chile dragged Chile to
such a serious
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reactionary crisis that ultimately Govern-
ment was changed there—Allen was mur-
dered in a coup. So this is an example
which shows that transport system can also
change the government. So, the national
government, if it thinks seriously of the
transport system which carries essential
goods and food to our people crores of
people, should also seriously think that the
transport system should not be at the mercy
of the private sector alone. (Time hell
rings). Sir, one or two minutes more.

MR. DEPUTY CHAIRMAN :
The
total time allotted was one hour and it is
already an hour.

SHRI SANAT KUMAR RAHA : f would
also' urge the Minister to see that the
transport system keeps up its capacity with
our growth-rate. So, keeping in view of the
growth and social justice, I request the
Government that the issue of national j
permits should not be favour-oriented; it
should be on rational, scientific basis, [t is a
labour-oriented scheme, but 80 per cent of
the roads are not being maintained and fully
repaired. So I would suggest that full
maintenance and repair works should also
be undertaken. Only Rs. 16 crores have been
allotted in the current year for maintenance
and repair of highways. This is a very
meagre amount with which we cannot
maintain 55 national highways, not to speak
of building new highways which are
essential today to carry our essential
commodities to the poor people. Under the
21-point economic programme, we are
bound to serve the poor people and we are
committed to hatao garlbi.

With these words, I support the Bill.

SHRI SYED NIZAM-UD-DIN (Jammu
and Kashmir) : Mr. Deputy Chairman, Sir,
there can be no two opinions about the
desirability of the present amending Bill
because the road transport system—as the
hon'ble Member on the other side has
rightly remarked—-is the only system avail-
able in the country which can cope with the
needs of every part of the country. Sir, we
know there are certain parts in this country
where railway line does not exist even
today: and there are certain areas
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[Shri Syed Nizam-ud-din | where we do
not expect railway line to be extended even in
the near future, such as my State. Therefore,
the introduction of the national permit
system—there can be no two opinions about
this—is very much desirable. As the hon'ble
Minister has rightly remarked, there were
certain procedural matters which were
hindering the movement of goods and
vehicles from one State to another. So, to do
away with all those procedural matters, to do
away with all the inconvenience being caused
to the traffic, especially goods traffic, this Bill
is very much desirable.

Sir, at the beginning 1 would like to submit
that while specifying the number of national
permits for particular States the Central
Government must keep in mind that priority
will be given to those States where railway
lines do not exist at present or where there is
no possibility of railway lines being extended
to those areas in the immediate future.
Speaking of my own State, it has a very heavy
traffic in fruit transportation to outside the
State, and fruit is a highly perishable
commodity. At present, in the absence of
national permit, we have to carry the fruit
from the farthest parts of the State—
Baramula, Sho-pian and Sopore—to the
nearest railhead, Jammu. The fruit in the
meanwhile gets damaged and considerable
loss is involved. So, if the permit is given for
direct transport from Srinagar t, Bombay or
Madras direct, then the State will save a lot of
money.

Then, in regard to clause 2 of the Bill— sub-
clause (a)—about issuing the permit to
individuals and to companies, we know that
every Slate is running its own transport
system. I have also given notice of an
amendment that whenever a particular number
of national permits is specified, they should
be for the public sector vehicles and not for
private sector vehicles. Therefore every State
must in the beginning see what is the capacity
of that State transport department in that
particular State to run those goods vehicles.
As you know, the transport system in private
hands is causing , lot of inconvenience to
people. These people who have ammased
wealth
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through this industry do not look to the
welfare of their employees, the drivers and
the conductors. In sub-clause (b), you have
said that other conditions being equal,
preference shall be given to applicants who
are ex-array personnel, or who have valid
licences for driving transport vehicles I
would also suggest that after the Government
Departments, the cooperatives of drivers
should pet the second priority. In the, Stale
Departments are not willing to operate these
vehicles or where the cooperatives of drivers
are not available, then only thes, peimits
should be given to the individuals and to
companies.

With these submissions. I support Hie
Bill.

SHRI VISWANATHA MENON (Kerala) :
Sir. this is a Bill to amend a 1939 Act. Itis
only to amend a particular provision. It is
high time that a comprehensive legislation was
brought to amend the entire .Motor Vehicles

Act.  Sir, I do not want to touch the points
already covered by other Members. I want
to stress on one  particular point.  The

condition of the workers in this
particular industry is in a deplorable state.
The total number of workers employed in
this industry, both in passenger traffic and
goods traffic, comes to more than 15 lakhs
all over India. ~ After the Railways, this is the
! industry which has got so many workers
employed.  But the question  of service
conditions of these workers is not I at all
considered by the Union Transport i Ministry
or by any other State Government. For
example, the wages given to transport
workers in Kerala are  entirely different
from the wages given in Kashmir. There is no
common wage structure  for these workers.
Sir, a committee was set up here 'some
years ago and it went into in points. But
actually nothing has been done for the
welfare of these workers. ! take this
opportunity to highlight the point that the
wage structures prevailing in India in various
States, in various areas and in various
companies in the  private sector, have to be
consolidated in a particular form. The
Ministry should take up this question and a
comprehensive legisla-

service
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tion should be brought so that the working '
conditions of the workers engaged in this industry,
whether it is goods traffic or passenger traffic, are
improved and they are given some amenities.
The workers all over India who are employed
in this industry are in some way or the other orga-
nised and their main demand is the constitution of a
wage board by the Transport and Shipping Ministry.
But the Transport and Shipping Ministry is not at all
doing anything. On the question cf nationalisa- |
tion of the transport industry itself, the j attitude
taken by the Transport Ministry is not helpful. In
Madras,, passenger tra- j ffic has been brought
under some Company . Act. In Kerala, it has been
brought un- ! der a corporation. Various
types of , nationalisation are  being
implemented in , this country.  Rut about the
goods trafﬁc ": Ins has been done.  Sir, it is
high ' thru that the entire industry was feorganl-
', sed insuch a way that preference was
glven for nationalisation and through that, the
service conditions of the workers were improved.

Sir, I do not want to take much time on this
particular point, but I want to stress that the
private sector is exploiting  the workers and
are making tons of money. I agree with my
previous speaker, but preference must be given
first for the State sector, then for the co-
operative sector and then only, if necessary, the
private sector should be patronised. This Bill in
a way may help the industry, but actually it will
only help the private sector. So my hum- 1Ible
submission is that the attitude of the !
Government towards the transport industry
must be changed and to bring about that
change. 1 expect the Minister to take the
initiative and bring a comprehensive legislation.
In the meantime a wage board may be
constituted to decide the service conditions of
the transport workers all over India. Thank you.

A avAT 2 e faaEe
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MR. DEPUTY CHAIRMAN: The
Minister will now reply.

DR. G. S. DHILLON : Mr. Deputy Chair-
man, Sir, I have listened with great respect to
the views expressed by my hon. friends I
never wanted to counteract their suggestions,
but I wanted to accept them as very useful
suggestions for my own guidance so that
whenever we think of this Department for
more improvements these suggestions may
also be taken into consideration quite
seriously and in a much more useful manner.
Personally, I have had the experience at both
the levels. I held this portfolio when I was
Minister of Transport in Punjab and here also.
So I can see the desirability of improvement
from both the ends.

These suggestions, though some of them
are not directly connected with the present
amendment, are also wuseful for future
amendments which I am thinking of. There is
so much scope for improvement in this Act.

Mr. Raha said that we should have some
modern outlook on this whole question and
that there should be some sort of co-ordinat-
ing agency or authority among the Railways,

Civil Aviation and Roads. As a matter | of
fact, when any foreigns meet me and when I
tell them that I had got this portfolio of
Transport, this is normally taken as combining
all these three railways, aviation and road
transport. But we have here a different
system. Being a very large-country, this
is very natural that this department is split up.
But I quite agree that since these departments
axe inter-related in the services they provide to
the community as is clear from a closer look at
the working of these departments, there
must be some  coordinating authority  as
suggested by my lion, friend, Mr. Raha. We
have at present many levels of consultation; we
are informing each other and we have  each
other's representatives on the various Boards j
and Committees. But as a broader policy f or
in our day-to-day work we do not Have a much
effective agency as suggested by my hon.
friend. This is a problem which needs a
serious look. 1 hope that he will not take
serious look. I hope that he will not taki it as
a very definite commitment, but in [ my own
way, [ will examine it and will I have the
benefit of his advice later on also.

Besides the economic side of the question,
the roads are so narrow and so much
neglected. I must say that the size of our
trucks has been growing in capacity, in
height and in many other technical aspects.

The roads have not been much widened except
a few highways and it is  hardly possible
for two vehicles to cross eachiother. In
this country, the road system is ! very
complex. Roads are used by pedes-| trains,
horses, tongas,  rickshaws, cars and j many
other types of vehicles.  Speed can-I not be
attained and there is a lot of difficulty in
manoeuvring. There are  many [ things
which  need serious attention. Un-
fortunately, I have taken up this new portfolio
when many schemes for widening or
improving our roads are held in abeyance due
to financial stringency. I very much hope
that this will not last long.

I very much appreciate the suggestion

I that granting of inter-State permits should
not be favour-oriented. I like this word
'favour-oriented' very much. I do not deny
that it has been a subject of favours. We
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arc tring to find out some ways and means so
that the gentlemen who have been ignored—
I mean the applicants—have some other
higher authorities or appellate authorities or
revision bodies—I hop: I will not be taken in
that sense—so that they can have justice if
injustice has been done in the consideration
of their applications at the first stage. We
did have in mind that the Transport
Commission should be the final authoriy.
But the State Governments end other factors
have come in the way. We could not achieve it
immediately. This is in my mind and I want to
work on it so that there is apparent justice
shown while granting these  inter-State
permits. There are already many stages, that
is, district ~ stage,  State  stage, zonal
stage. This amendment is just a humble and
small effort, in removing some clogs. 1 do
not say that this is a complete and compre-
hensive effort. This is just a beginning.
Some constraints have been removed and we
have to apply our minds for removing others.
As Mr. Yadav said, 1 quite agree that these
inter-State per/nits or zonal permits will not
have any obstruction so far as tax collection is

concerned.  But there are a number of other
contraints such  as excise posts, corporation
taxes, etc. These steps need a lot of

persisteht effort in order to arrive at sdme sort
of solution. I quite agree that we should take
it up seriously. 1 am trying to collect the
data. We will try to categorise what other
types of obstructions are still there. We
will lake them up one by one. We will try to
tackle them in as much shorter a time as
possible. We could have done it at our
level ifthe other factors had not come

1 P.M. in our way. We will have to discuss
with the States, w, will have to discuss with
some common body of the Corporations, we
have to convince them and then accept some
responsibility, accept some burdens and
liabilities also, and that, of course, can be
settled when discussing the details.

I very much appreciate the suggestion
from Shri Nizam-ud-Din that it should be the
public undertakings which should handle
this problem oftrucks more.
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I But, in spite of the wish that lbs public
undertakings could take it up i in a big way,
up to this time, out of 45 public undertakings,
only half a dozen have come forward and that
too in not a large number, but just in a small
manner. But we have provided in this Act that
public undertakings will not be subject to any
limit. It is in the interest of the Government, if
some funds are available, some other ways
are available, this big industry should be by
and by shifted te> these public undertakings.
And that could be a very good justification
and some time later could be a source of great
income to the Department. But, at present,
there is no improvement in the position. But I
agree that we should move further.

About this number of trucks, I tried to
understand when I came to the Ministry,
why this particular number—three—should
be allowed to one individual and this
number seven to the companies, what ra-
tionale is behind it, and what logic is behind
it. 1 went through some discussions in the
Department with the States and at other
levels. The final point I came to was this
that We are not granting more, we will have
to cut down the size of many transporters. It
may be that in a very few cases, some people
gain by one or two, but most of them will
have to be cut down to reduce the number
to 50%. They say that one individual wants
one truck to go and the other truck to come.
Two are necessary—one from the other end to
come and the other one to go from this end.
And the justification for the third one is, in
case of a breakdown, there should be some
standby. It is a very good logic and I think I
can accept it.  But the Bill does accept it. |
have to accept what has already been
discussed and agreed to. In the case of a
company. less than seven persons cannot be
registered, and one person-one truck is the
logic behind it. So, this isthe minimum
that is possible in this respect. If you could
tell me, Sir, any other way to bring about any
alterations, I would very much welcome it.
But, this is the accepted standard that I
have.

Mr. Menon's suggestions ar. with re-
gard to the working conditions of trans-
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[Shri G. S. Dhillonl port workers. I would
certainly be very much ready to discuss so'
far as the jurisdiction of the Central
Department is concerned. I would really like
that we should meet some time and have
more discussions before I make up my mind
as to what should be the final action that I
should propose to the States, to the rones and
which could be acceptable.

When I was Minister of Transport in the
Punjab, I realised that there were serious
handicaps from which the transport workers
were suffering and even after many years, |
feel that their suffering has not been
mitigated. One was about fixing of hours of
their driving. Now there is no criterion that
you can enforce and find out that a particular
worker or the driver or the cleaner or the
other man working in the workshop has
worked more than a particular fixed number
of hours. It is specially so at the cost of the
driver when he feels sleepy at the vehicle and
it is also to the disadvantage of other workers
who are there to help him. The other handicap
is lack of rest houses. Suppose a driver is
finishing his time at a particular point. There
are no rest houses. I have seen drivers just
having their cots and charpais thrown in the
open and dluiba-wallas providing them with
food, then the driver is sleeping in the dpen
with all the noise going on around him. So we
badly need some rest houses for them. And it
will be still my effort in this direction, if I
continue for some time in this department,
that w, must find a way out.

DR. K. MATHEW KURIAN (Kerala) :
For which there is no doubt.

DR. G. S. DHILLON : No, Sir, this a very
slippery department. I have tried to cover
some points and I assure you that so far as
other points are concerned, I have just noted
them and I will be very happy if some of us
could sit together and elaborate these points
so that in my mind I get a fixed position
regarding those points after our discussions.
One more point which I missed is about the
godowns. About the route to notified areas, I
will have to  collect information from
some
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transport authorities in many States and will
let you know the handicaps they are suffering
from. It will be more by pur-suasion than by
reliance on legal steps.

With, these words, Sir, I mov, that the Bill
be taken into consideration.

MR. DEPUTY CHAIRMAN: The
question is :

"That the Bill further to amend the
Motor Vehicles Act, 1939, be taken into
consideration."

The motion was adopted.

MR. DEPUTY CHAIRMAN : We shall
now take up clause-by-clause consideration
of the Bill.

Clause 2—Amendment of section 63

There are 3 amendments. One by Mr.
Sanat Kumar Raha.

SHRI SANAT KUMAR RAHA : Sir, I
beg to move the following amendment :

'That at page 2

(1) in line 18, for the word "three" the
word 'two be substituted;

(i) in line 21. for the word 'three' the
word 'two be substituted;

(iii) in line 23, for the word 'seven*
the word five be substituted;

(iv) in line 25, for the word 'seven* the
word 'five' be substituted;

(v) in line 35, for the word 'three'
the word 'two' be substituted;

(vi) in Une 36, for the word 'seven* the
word five be substituted;

(vii) inline 39, for the word 'three*
the word 'two' be substituted;

(viii) inline 40, for the word 'seven'
the word 'two' be substituted;

The question was put and the Motion was
negatived.

MR. DEPUTY CHAIRMAN: There is
amendment No. 2 by Shri K. N. Dhulap. He
is not here. Then amendment No. 3 by Shri
Syed Nizam-ud-Din.
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SHRI SYED NIZAM-UD-DIN : In view
of the remarks made by the hon. Minister in
his speech, I do not move my amendment.

MR. DEPUTY CHAIRMAN : The
question is :

"That Clause 2 stand part of the Bill."
The Motion was adopted.

Clause 2 was added to the Bill.
Clauses 3 and 4 were added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

DR. G. S. DHILLON : Sir, I move :
"That the Bill be passed."

The question was put and the motion was
adopted.

MR. DEPUTY CHAIRMAN : We shall
take up The Election Laws (Extension to
Sikkim} Bill; 1976 after lunch.

The House stands adjourned till 2.15 P.M.

Th, House then adjourned for
lunch at ten minutes past one of the
clock.

The House reassembled at -eighteen
minutes past two of the clock, Mr. DEPUTY
CHAIRMAN in the Chair.

THE ELECTION LAWS (EXTENSION TO
SIKKIM) BILL, 1976

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR. V. A. SEYID
MUHAMMAD) . Mr. Deputy-Chairman. Sir,
I beg to move :

"That the Bill to provide for the ex-
tension of the Represention of the People
Act. 1950 and the Representation of the
People Act, 1951, to the State of Sikkim,
as passed by the Lok Sabha, be taken into
consideration."

Sir this Bill is of a non-controversial nature.
As the House is aware, by the Constitution
(Thirty-sixth Amendment) Act,
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1975, which came into force on the 26th
April, 1975, Sikkim has become a consti-
tuent unit of India as the 22nd State of the
Indian Union, Section 3 of that Act inserted
a new Article 37 IF in the Constitution to
provide inter alia that the sitting Members of
the Assembly for Sikkim formed as a result
of the elections held in Sikkim in April 1974
shall be deemed to he the Members of the
Legislative Assembly of the State of Sikkim
duly elected under the Constitution, that
until other provisions are made by
Parliament by law, there shall be allotted to
the State of Sikkim one seat in the House of
the People and that the representative of that
Slate in the existing House of the People
shall be elected by the Members of the Le-
gislative Assembly aforesaid. Section 4 of
that Act amended the Fourth Schedule to the
Constitution to allot one seat in the Council
of States to that State.

With a view to give effect to the pro-
visions of the Constitution (Thirty-sixth.
Amendment) Act, 1975, it was decided in
consultation with the Election Commission
that the Representation of the People Act,
1950 and the Representation of the People
Act, 1951, should be extended, with neces-
sary modifications, to the State of Sikkim.
As Parliament was not in Session and as it
was necessary to extend those Acts so that
the representatives of the State of Sikkim in
Parliament could be elected without delay,
the President promulgated on September 9,
1975, the Election Laws (Extension to
Sikkim) Ordinance, 1975. This Bill seeks to
replace that Ordinance. I commend the Bill
for the consideration of the House.

The question was proposed.

SHRI TAGJIT SINGH ANAND (Punjab) :
Mr. Deputy Chairman, Sir, I Support this Bill.
The integration of Sikkim as the 22nd State
was a very significant J step because, as we
know, there are forces, both external and
internal, which are inimical to the interests of
our country, and when Sikkim was integrated
by amending our Constitution, those forces
worked overtime to distort the situation. Our
friends across the northern border also



